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15,30 hrs.

COMMITTEE ON PRIVATE MEMBERS'

BILLS AND RESOLUTIONS
 ELEVENTH REPORT

SHRI J. M. GOWDER (Nilgiris) : 1
move : ‘
*“That this House do agree with the
Eleventh Report of the Committee on
Private Members® Bills and Resolutions
presented to the House on the 5th
April, 1972."
MR. DEPUTY-SPEAKER The
question is :

““That this House do agree with the
Eleventh Report of the Ccmmitice on
« Private Members® Bills and Resolutions
prescnted to the House on the 5th April,
1972.

The motian was adopted

15.31 brs.

RESOLUTION RE : INDUSTRIAL
RELATIONS AND LABOUR
POLICY—Contd.

MR. DEPUTY-SPEAKER : We now
take up further consideration of the follow-
ing resolution moved by Shri Indrajit Gupta
on the 24th March, 19:2 :

“*This House is of op.nion that in
- the .dnaterests of overcom.ng industrial
stagnation, developing self-reliance and
expanding social justice for the working
class, the Government of India should
immediately adopt a new indust ial rela-
tions and labour policy insuring rihts
of trade union recognition, collcctive
bargaining without third-pirty i ter-
ference, removal of cutbs on  the right
to strike and effective workers’ control
over production at different levels.”

Shri M. C. Daga was on_his feet. .He

has already taken 10 minutes, He should
try to conclude now.
‘SHRI M. C. DAGA (Pali) : I may be

von at least 10 minutes more.
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- MR, DEPUTY-SPEAKER : We have
two hours and a half for this.  If you take
more time, then what is left for others?
Try to con-
clude now. ' This resolution was discussed
a fortnight ago, and for all I know, you
will be repeating all the arguments that were
made on the last occasion. ‘

it qEweE IMT ()¢ No, Sir. T will
not repeat even a single argument.
IATETF WEIEW, GHEFFT IET J FA )
s /1 H digort Y § 3uF fou g
dar arzar £ 5 § g9 aveey § oF afig-
gfog fas . gf qeerar Mgk § 1 e ai
S ATT FHAT HIT EFT FY JwAvgr F
afzada =var w1y & SaH qugd w1 oY
WTEAT & IAET WY eqra F vf|iar g e
¥z ag & ¥ sw gw wwgdd A am
# g 777 7 q7 ¥ § S sy
Mgy gEw AT ugw A uw vy A,
uF sy e fowr gagr AR A
aft gF =€ fgwre ad frar & ok
A7FT F W FIWw I]LW =;fzn
a3 FaW AL IR ¥ oTHEr wEWE
wrvo, dAr fF & gwmar g, ady 2
5 guier oY 2z gfamm watiz & 9g 3o
o wi w1 & S afafaa §, @Y sy
wafafag & ¥ swad vwdtfar sdal 5y
T F & far 37 gfaaal g gl &
IIT T AT AT TF T sy
ozt adi & a &1 @l o e
wifta Y § ag MR 1 oy F 7wy
*Y TEIEIIE FIA E, AN FT @lan
w2 § ) e QAT AT & A
AfT & oo, gIgd w1 owew $Q §
& az WY avTar g 1% £ gfga & el
ufnfag § wdadl & saw=t §alv &
wogel & mreqw & wad uaAfaw o e
#Y qfy won 9y ¥ ) wufen & qwmar
g waw wagd #Y qifefear & grad
*T foar o Jur 1 ey ¥ gfvae Ad
7 A AT aw Ay wwar O
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arst 9@ § 1 g rard s 7H) W e

HAFT IAF gH A AT | oy ow

wye AR AWt § A avaT g auwd
| gafay :

“Where it is essential that trade
unionists should have a worked-out
programme for economic and political
action which is manifestly designed to
replace to capitalist control of economic
enterprises hy a system of control by
public servants, responsibly to the com-
munity and rcwarded for their scrvices
by the community.”

§ v arg wgar wgT g LEEO
TY @Y qEg1g &, YAW AT T KO A
¢ 3°% gF 0 1% Y ST qewr A8
A1 U Arwnid # ag {oftarg F @S
7 & ey ) Arrmd Coitarg #1 A
4TT=a Fv #, g8 W W wager N
AT AF) &7 &1 zafse & wrrAr g
f+ za 2w W oF T3g=yq  GTA1GIO FATAT
My gifen Tew {, 28 AU &t W
g arg faar @ saw W SR
TRI? @

“The Fxecutive Committee urged
the Government to go ahead witha res
industrial relations legislation based on
the limited accord the three
Central trade union organisations on the
question of union 1ecognition

zmong

ITHY afisregie ¥ favig & faar fx
AT qEw &Y THFT N gIATE  gHIN AU
21 g7 7= €17 arer AgY @ #07 BF guw
9q F9% ofl oF wea § | q ATOR!
T TEEY wAE A A, g HIAH
ATHTE qead I geg AL T @
ITH QU7 FAN EEATS &1 K& £ IH W@
AT § 1 ¥eF A W WieqwA A
wgr &

CHAITRA 18, 1894 (SAKA)
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*““The emphasis should be on the
positive side of providing labour with a
new and effective means of settlement
of disputes rather than the negative
emphasis on a moratorsum on strikes.”

HATTRT ATEY qWAY X FHA B
gifrd suAY @ 5w v 1w
21 2@ & wra WY aiq 39 B W A
wgaré a7 A ggAT MY SN ¥ g0
fFad & s a @ g sy Aeerd
wAarfrar Y aveay a7 wrgdn Afwa
uq3 & dguri wH #Y AvE F1f e
AT AF Zar AT 1 FOIRAT F qT7GE, TS
wifwr a4} ff AIgT A qAEATF FITAT
A g | gRfon & g g feag N
1 7 TN & 98 97 HF Iy §:

“If the unions are to meet the
new challenges of the times, they must
secure freedom from pelitical contiol—
a freedom which could only be secured
by distingusshing industrial

from political interests.’”

interests

A Ju gEar gy R fE wwaw
Traffa s 3TFIA 1 FET F¥ AT
FT FIA I qq aF worge iy WY gw
ALY G AFAT & 1 AT Y AYFIWT §
qg FAAT T FIIT IAFT MG TG B
gafeq ag 9 & fF = &9 =Y
azm fzar gy afg o AH aed @
ar ¥ g Jara-y ¢ fr wag g Iwa
g7 & fou dqrT 1 AT, AN HA
a1 997 " |

MR DEPUTY SPEAKER * Wec had
one hour and 25 munutes left for this
dchate  So, we must conclude everything
by 5 O tlock, mncluding the reply of the
Minister and the reply of the Mover of
the Resolutton.

SHR1 DINEN BHATTACHARYA
(Serampore) : I have read the Resolution,
and the main attention of the Mover, so
far as [ can understand it, 1s a new
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industrial relations or labour policy should
te  introduced at the carliest, He has also
incorporated  in the Resolution certain
ideas.  He has said in his speech that so
long as this capatalist economy continues,
no basic and or material change in the
conditions of the lite of the workers can
be brought about within its framework. So,
our country is passing through a capitalist
economy, and I do not think that there is
any real scope for bringing In legislation
bv which a thorough change in industrial

rclations can be affecied. If we study
the history of  industrial  relations,
the  history of the working class

struggle  in our country, everybody will
admit it, even our hon. Minister will adiit,
that for very minor concessions, for very
minor changes in the conditions of service,
the woskers had to wage a long, united
struggle.

Before our independence and even after
that, for every little benefit, the workers
had to go through a long and arduous
struggule,
affairs ? The President has appealed for a
moratorium on strikes. The Prime Minister
is echoing the sunie sentiment and [ know
the Labour Minister also is dittoing the
same.

Why does a strike take place ? Where
there is orgaanised trade union movement,
sirike is the last weapon in the armoury of
the workers. Who wants to go on strike
and undergo all the sufferings ? So, it is
not the intention « £ work::s to g0 on strike.
But the employers, whether in the form of
Government ¢r private emnloyers, force the
workers to go on strike. A ywar egyr—1
do not know wherefrom he got it--the
Labour Minister talked of  a ““strike-free”
situdtion. Then, there will e no dispue
between the employer and emp oyee. He

- h#s now abandoned that idea and taken vp
the plea to see that there is no st ike.
LEverybody wants the development of the
country, but development for whom ?

The resolution speaks of “‘developing
sell-reliunce™.  But if we go 1o the actual
state OF affairs, instead of self-reliance,
what a foreign capitalist gets by loot and

exploitation has been approved by ‘this’
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government  also. . Then,  the resolution
speaks of ““expanding social justice™. - But
there is no national minimum wage.” When
Shri Nanda was Labour Minister in 1956,
all the trade union organisations pleaded
for a national minimum wage throughout
the country, but up tili now, there is no
national minimum wage cither at the State
level or national level. Even after the
passing of the Minimum  Wages Act it is,
not properly implemented, There is nobody
to sce how far these Acts are implemented
or not.

So, the isgue of strike is an icsue which
is before the whole country and government
would rather worsen the situation by bring-
ing forward such a legislation which they
arc contemplating,

Coming to recornition of trade unions,
I stand for recognition of one union in one
industry. It should be done bv secret
ballot, 1 know that INTUC and some
clements of AITUC do not favour this idea.
I belong to CITU. Though we do not
claim to be a very big organization, we
still insist that at the national and plant
fevel the repiesentative character of the
union should be decided by secrct balict.
If that is done most of the disputes would
be mnimised,  Smilarly, when there is

any agreement  between employers  and
emnlioyecs in  a public sector ov
private scctor undertaking it should be

ratified by the employses by sccret ballot,
Then only the real intent'on or purpose of
the agreement would be served.

The Mover of the Resolution wants
some legistation to b2 enacted. It s one
thing to enact a legislation and it is another
thing 'o implemeat it so that the workers
are reully benefited.  We a e now talking
of democracy in trale unions and right 10
be given to workers to determine their
future. TRut what is the real position, es-
pecially in West Bengal, where the CPI
and the Congress have combined o form a
government 7 Unions after unions. are
being forcibly occupied by gangsters. They
take the tricolour flag and raise slogans in
support of -Shrimati Indira’ Gandhi and the
Congress. . The Sen Raleigh factory: was
closed for one year during President’s rule
and itis now opened., The workers and
‘the management have come to a settlement
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under which the workers want to resume
duty  But when they go to the factory to
join doty they are prevented by some
goonda elements So, I would appeal to
the Mover of the Resolution, who s the
leader of his party and the Labour Minis-
ter to sce that at Jeast the nunimum demo-
crati rights should be given to the workers
and they should be alloaed to go back to
work

Then, if you give an opportunity to
the woikery to choosc then own representa-
tives I have no quarrel with that  If the
worhers are going to decide 1t by mayonty,
let them decide 1t

Todav T have got a telegram  from the
Scarctany of the State Bus I mpioyees Union
in Calcutta, Shr Manoranian Roy who 1s
¢ meuber of the Rayya Sublia that n depot
after dopot  the goondas aie gong and
teststing the  workars  from resum ng
duties These  antrsorgals are also
t hing possessions of  trade  unions
offices If this situation continues, how
«an the I abour Mimnister and the Govern-
ment eapect a praccful situation to presail
in the industnial ficld  So, it 1s my plea
that they <hould sce to 1t so that forcible
oceupation of trade unmions by the goondas
15 stoppad Of course  the poondas will
be nowhire unless they have the backing
of the police and the CRP

The mun insttument wh ch s terrorsing
the workers 15 the police and the C R P
So, 1 appeal, thiough vou Su, to the
Governnent to see that thev look nto
these matters so  that a situation can reaily
be created in which all the tiade unions
may give therr considerable ducistons on the
1ssue of how to nunimise disputes and how
to settle dicputes at the earliest do that
production goes on 1n an unfettered mannes

Y TN AW WRE (9FEE)
ITIERE NFRT I FFATE F VWA €
At megehiA A § N wraAw oTE 91§,
& gaq gewa g AW gmy s wedy
At 7 g e w1 faegw wane AT faay
¢ fr ueefs ar symmsl § oA
Afga 4 wai & &, ¥ IAF AT @A
% % gTaTT gEars ¥ SAX A6 qeEA
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T AY A S A oaw qed o
& awat § 5 =@ granw 1 41 gfrare
Tagfer oAt &1 fee sy =9 weam
F1 T8 TgT T FT WWZT T A7

AT RAT AT 1 AAY F qAT ®ww 4%
fararr qar o1 ad off anfac a7 maw 9%
FI7 441 OMAT 1 @7 § YT AT g
awe &Y 7€ F1vars W gy v famy
EEAIA AT TERT &1 7 9% |

15 52 hrs,
ISHRI K N TIWARY wt the Chaut]

qIFrT Y fer fy ag aget @rd
wAN FY AT T Y W@ @ A7 AT
#15 formras /19T e IEEY AACRC]
fear % | aT DA Y wiv A prae
F AT f AR sl wegy Femiw
1 F5q1 A F for 3@y wvar, aave
7 feemy 5% % fou a8 ¥3a1 1 98 wOw
ot A gfga & ) Anm aw 77 97
THAFT AT AT & 1 FT IA%F 979 O
1 0% IS B, X 19 AR X 2 Aa
AT grars & afAw aed 1 Qarar
e ¥ ) ST ag gearms ¥ afw mew
F I EA YAy g gw WA F
foo GoIT 15T S3MAT 2 (% ST fody
Wt a7 1 grart g g oavdy
7T qFA A AT F FATT FrATHr AT ot
qeAY § | OefY #rea W gw oW aifa Nt e
F 74Y goI0 ? Hfra wwary @y gawy
29 N FT AFIA S4T 9 & | qAYTIT
7 0 # fr wifer ot q9g7 & o &7
famzrer a7 frar &% &Yy gAY wam ¥
FT A8 7Y 7 1 taFrd ) Sfew enwm-
atr 9T F@ 2 A8 mAar il IEaT %w
gz D e fF gene A B Feaer Y
#raq ma w7 A agafas @9 &, g ok
oY wurar oY &1 Freor ag & fr miA-
afas g7 N AN WA 4TS O Ay §
gawr ag Fasar a9y @At fo gad 4
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[+t 2rr srermor @t

ForT g ag e & fenfor ¥ orm A
T | 39 TR ¥ JIG I AGAT TS
0 391 g A g & 1 gAY Ao ax
a1 frmdt and) § 1 ST TR 79 Aafy
¥ for agt gar el & ok W ww
TE A1 Zaw PpT g% e ¥ w4 g@d
TAE A WX § A IR azwy o &
SEYE 1 A4 ged § Ay gg fae
T A fr ¥ mugd # WY sfeigat
& gy g7 w3 arfw wafag DT wuge
a1 wfew e a1y ¥ fou faaw 7 AR
sfeT AER A N AdAd § 9z feqwa
AT 7 st

B9 e ¥ gy aar & fr 93 ot

T AT AL wgh ¥ ga HAFT
ol % gaAT aTRAIR A g g fx
ITFT T/ IIT B2 frar g fr § DA
At wied at snowgw w1k 9y daer
U H 5 oY afes afaamsh & ok
N7 frod afas & awar & araf
AT F N ¥ g ow afr g v
HEH FT A 92AT @, YFF 4 T
Y @, N &7 feafy § waw wg A9
oo axar g & wogdl F g §
FTH FTE 1 qI9% AAY T8 IIEI0 &
fFegnamia air ¢ fraw 3o
8 § 9¥HT AWE At Afzy Wi 3w gfee
¥ oogt WY qedz ¥ N ara § oat ww
¥ &4 8 § widz fray arar =y @
o £7€ gamlar 48 gar 1 ¥ae fafrere
gy ¥ o5 Iy weg Femr &1 wwg fem
WIT | OF §FT F W agd IAraw g
A sl ¥ 3y avedfan g W
woid 50 & fou awd ¥ gemw W
T A ¥ faAr W 9w gEener
#1 aifrg oft & faar | Afer qRETO A

o% il ), grdun s At o ag

oY et A @ @ orE ) o og faw

% A ator @1 IERY. @ A ¥ afas

-a)ﬁ?qg- e @ aff amr ¥ wEd
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% woufea s Y itfen g Y ) Wl
w@iag & snvara fem wr fe & sw Ay
fratgs &3 & grasw § oY 57N w9
ST 7ET § BUAY Wwvy qifesariz. w daw
e T F 9% v g e ag
afras sf A awr &1 g3 ag Jav-
3190 AEtAd oft flgasa) AT F @,
%1 frawd & fou st gmay =g
T ¥ fon 19} avk 3 e o 8,
FIGT 3% T o %Iy gedr &4z
I § 9€ § FHwT g5 gAT ¥ 1 IRy
feqiE sndY A9 A wdY 1 dAr gea H
1 %Y ana fFaw fa aF aueddt ® wx
WG aFy §)

gIEre Y Amad faavdr S8 2
T hawr £77 § yund @Y Ay £ wF
afem® @92 & mns # 71 forqz dan
2, o FaT fewrdde sd o £ AWy
AT § 1 ag g urgerEw fafasdt ¥
qoat & & ag smer fesgas o foar
arr a1 7@ 1 9 wE w1 wEF WA @A
F AR FWT H UFF ALY fae qre }
YT ot fas a1l &, ag aneg oY @) Srf
g sl gaFr wro A g g @A
qfefeafs sy sfgn, sa+w1 amq &
YT JI7 &1 AT A | UF A
ar axwre gy ofefafa dar & & o9
#Y qund qFt § 5w 3w 7 8 o
gEare 7 g A gE0 a7 93 ¥g WA
it g T gzawm A%y & =
a%g Y avg & gwilE oA Ia useafy
§ A F@r, N uF quwE F FE
gfrafaee @ :

16 brs.

fomar g f5 avd a§ @t o=
ggw 7 meAY § 1 Q9T fufree s
afemd e dras adfogm aat § 0
HIRHT B2, A HEH, AW W A% FAfafe-
o W gt {1 SR e Inw g §,
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A AT gy gaf wray ¥ B
fewiz aew T AN A § 1 W AW
4 w9 qwg T ) w73 &Y /I AT MY
fomar . 8f7 07 #R qI7 IHEA K
agt wm1 WrAR, gARY Ogt A AR
famard wg 57 A3 * fafa &, A
fara a0 w1 ufalifyrs £T9 71 g9 A0
Fq , T At & A1 W FW ¥
gwx & Py gud g1t Y wfuswre faar g,
g afuvrewiga F AT E Y

g gl aga wisfeam arg A A
#—sTeaorT 947 wE qEAr 2, srefeefady
FHas gqrg a2 Sw-od A7 s
10 10, 10 v0 =7 F wwrar wrsfaetady
T & #ar grar 7 owzfaefE Y &)
24 3, 97 ¢ & agr Ad ogF A
sifez-fafn dwa & F197 fedfies
2 gam vy g1 a1 Adr @ e oA
7Y wrefrzfadt & 91 wmar g a3

awy TizfataT @ FAave N a|
FA AT &1 =Y FeEr 1954 A gIEAT-
fagr ¥ 41 ag A”T H £ T B AT

st gasha q@ (gegR) famma &
il

st aw oo ot aEF 3w @
I FY AT & 1 AEF FET HY I
1 qedy 7 ag WA @ TR W
gorar § 1 gA fao get arfafade gYar
afge 1 dfea gart agt & arfas, A
g1y dfc 7¢ aga § gewrd wew, s
aws & @iy gl o7 §F A7 a9
qifefataa #% g @¥T 7 qFS ¥ Fmal
& 77 £ 3T 99 9 a9 Y FW 7

w1 wrar § fe gow srEaws ¥ A4
1 fgewa ¥ @ ¥ wiw oA

————.

CHATTRA 18, 18)4 (S4KA)
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gie wewe 6 W & 1 Shew
gl @Y At d, faw & awor qv
qifefudwa @Y ? &ar AT & fe st
wgpfam A Efs ¥ ga g @3 — &
FAT FAN 91T e FNA §F §3 s
af ofefada &1 9z Trgad & &
& & 5 xa fremr @7 w1 @, grarw
feear ada wam @AY

& wrgar g f5 wvwIT auAT afy w5t
D w1 A AIE HAAY feafy e
A § T T, T 8ar fasgy aew
& axd) &, 3fFT 77 TuA SIET @
gy el | R T mEaey § @ gwgw
wmar qar, A 37 awgsf Ay gos
agt & ;g w1 foar agr §, ¥ ooy ofe-
frafa dar &30 fF g371® o791 7 ), Ifew
feafa ot &Y fang |

*SHRI J. M. GOWDER (Nilgiris) : Hon.
Mr. Chairman, Sir, supporting the Reso~
luiion moved by my hon. friend, Shri Indra-
jit Gupta, I would like to express some of
my views on the Resolution. Because of
the recent electoral alliance between the
ruling Congress Party and the Commun ist
Party of India I entertain the hope that
the Resolution of Shri Indrajit Gupta will
be supported even by the ruling Congress
Party Members.

Sir, we hear from all sides of this House
that industrial relations inour country are
not conductive for steady industrial growth.
Though the Members of Opposition Parties
may say repcatedly how happy industrial
relations should be established in the
country and what should be done to achieve
this objective, the ruling Party Members
never categorically say how this laudable
objective should be achieved.

I have no hesitation In saying that till
workers get representatton on the manage-
ment there is not going to be any hope for
sound industrial rélation in our country.
The workers’ right to have a say in what
they do should become a reality. Unless,

i

*The original speech was delivered in Tamil.
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their right to have their legitimate share in
what they ptoduce is recognised in spirit and
letter there is not going to be peaceful in
dustrial relation in our. country. Is there
any guarantee for the workers in the private
sector that they will get. their rightful share
in production made possible by their. sweat
and blood ? After toiling for one year,
they have to plead either with the Central
Labour Commissioner or with the Labour
Minister that they should be given 10% or
159 bonus. Then the Labour Minister or
the Central Labour Commissioner has (o
exert pressure on the private sector to meet
the demands of the workers in full. The
private sector on its own never concedes
the just demands of the workers. So long
as tixy have to beg for realising their just
demands, how can you talk of industrial
relation in the country ?

Even after two decades of Independence,
the wotkers are continued to be engaged on
daily wages and they are treated as casual
fabour to be dispensed with at the sweet
will of the employers. All other employees,
whether in the private sector or in the pub-
lic sector or in the Government get monthly
salaries, annual increases and annual bonus
as a matter of routine. In the annual
budget of the Central Governmeat, provi-
sion is made for enhancing the salaries of
employees. In order to get their support,
just before Elections, we see that the Central
as also the State Governments increase the
salaries of their employces. But in our.
country we also witness that the workers
are allowed to rot on daily wages and they
are treated as casual labour. We do not
consider them as the backbone of our
society. They arc cast aside when they are
not wanted. If this situation persists, how
can you think of having industrial relation
in the country ? I would appeal to the
Labour Minister that the casual Iabour
system should be abolished for ever and if
necessary, suitable legislation should be
enacted by the Government.

The highest dignitaries of our Govern-
ment like the President and the Prime
Minister appeal to the workers that they
should not resort to strikes if the industiial
production is to go up. The President in
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his Address has stated that there should be
a moratorium on strikes by labour. But,
when the State Government of Tamil Nadu
was trying to avert the strike in the Simp-
son Group of companies, solely motivated
by the desire not to hamper the industrial
production, when the Governmznt was
trying to assure the workers that their
demands would be met, the Central Minister.
Shri Mohan Kumaramanga‘'am, happened
1o be there at Madras. He was telling the
workers that he was not addressing them in
his capacity as a Central Minister but in the
capacity of their representative. He was
instigating them to strike because the agree
ment reached between the mainagement and
the labour was not wholesome. I wonder
whether there is any d'fference of opinion
between him and the Prime Minister and
whether he is trying to cut the ground from
under the feet of the Prime Minister. On
the other hand the Labour Minister adopted
a constructive apprcach to the problem and
appreciated the stand taken by the State
Government. I want to know whether the
unhealthy approach adopted by Shri Mohan
Kumaramangalam in this unsavoury dispute
was condemned by aryone in the rulin
party. I would appeal to the Governmer‘é
to ponder over this problem seriously.

The history will not reveal a sinale inzi-

dent in which the private sector has
conceded ever the just demands of the
workers in the first instance iiself. Th=re

is no solitary instance in history in which
the private sector has ever asked er en-
qnired about the demands of the workers.
How can vou esta™lish an era of industrial
peace in the country ?  Unless the big
industries are nationalised, the industrial
relation is not going to grow in this
country. On the other hand. the country
is getting mortgaged more and more to
Tatas end Birlas, as more and more licences
are being given to them. No piece-meal
nationalisation of big industries in the
private sector is going to help the stu-
pendous problem of Industrial peace in the
country. If the Government are going to
take over five big industries in five years,
it is not helping the harassed workers.
All the b'g industries in private sector must
be nationalised and the workers must be
given representation on their management.
This is the only way to have Industrial
pzace in the country.
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I would iike to ask of the Central
Minister, Shri Mohan Kumaramangalam,
who advocated the cause of Simson Group
workers in his capacity as a labour repre-
-sentative, in how many public sector
undertakings under his Ministry he has
given labour representation on the manage-
ment. He is uot going to help the workers
by appointing one of their leaders as the
public sector unbertaking. If he wants
really to do good to the werkers, then he
should ensure labour represeatation on the
managerient. I den’t think he has done
this in any of the public undertakings under
his Ministry.

Before I conclude, I would urge upon
the Labour Minister to see that there is
worker’s representation on the management
of all public sector undertakings, which
would be an example fcr emulation by the
private sector. The existing labour Acts
are not able to solve the variety oi problems
faced by the workers. These Acts should
be so amerded as to be of real assistance to
the workers in distress.

With these words, I conclude.

SERI P. VENKATASUBBIAH
(Nandyal) Shri Indrajit Gupta has
brought forward this non-official resolution
at a very appropriate time, This is a
time when there has talk of industrial
pcace and cordial relationship between
labour and maragement. Right from

the President to the Labour Minister, there
have been appeals made to bring about a
cordial relationship betweer labour and
management in indusiry so as to promote
industrial production which wiil lead to
seif-reliance and also extend social justice
to the working class.

The speeches made here do not corrcctly
rclate to the problem which Shri Gup-‘a
posed or which the Government have in
mind. The crux of the problem is whether

the present industrial and labour policy is
consistent with the conditions prevailing
with regard to economic and industrial

growth, whether it requircs a reorientation,
whether it requires a new look, a do: «10v0
appraisal in order to see that proper
industrial relationship is established in the
country,
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After indep-ndence, the various labour
laws cnacted from time to t'me have been
more or less meodelled on the western
pattern rather than on the indigencus
pattern we have developed. So many
distortions have crept in b:cause many of
them do not reflect the actual state of
affairs and they do not relate to the actual
growth of industiial and labour relationship
in the coun‘ry. So the issues have to be
formulated and tackled. These are :
(1) whether there is necessity to have a
frech ook or a new orientation to the
:ntire industrial labour outlook; (2) to
what extent the lab u- unions are to be
depoliticalised; (3) whether the concept
of ore irdustry one union is to be
adhered to; (40 to what exient, demo-
cratic principles ought to be introduced in
representation to bs given to bz various
labour organisations; (5) to what extent,
labour participition or involvemen: cf
labour in management should be pursued.
The«e are four or five cardinal principles to
which we have to give dees thought.

The President, himself a veteran labour
leader, has given a call to the country that
there should be a moratorium on strikes and
lockouts. It has bteen reiterated bv the
Prime Ministcr also. So this has tobe
kept in mind when the whole gamut of
industry anrd labour relationship isto be
discussed in this country.

As for depoliticalisaiion of the labour
movement. at the inception of the labour
movement in the ccuitry, we were
in a different atmosphere. We were
fichting with a foreign Government, and in
all facets of our nationai life, political
leadeiship was necessary in those days.
The labour movement was actully started
by pecple who werce fighting for freedom.
That situzt’on does not obtain today. We
have ta see that the entire labour movement
is freed from the imnact or influence of
political parties. That is a most important
step  wh'ch will strengthen the labour
movement, accelerating in a way economic
growth in the the countiy.

Secondly, there is the attitude of the
Government with regard to labour partici-
pation. The Government of India is the
biggest employer now in the public sector
undertakings. In the railways and the posts .iv
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and telegraphs, the Government of India is
the biggest emiployer. What exactly is the
attitude and policy of the Government of
India with regard to giving proper repre-
sentation or proper involvement to
labour unions in the context of present
things ?

Thirdly, tlere is the question of having
one union for one industry. To what
extent is it precticable ? Can it be used
only as a shibboleth and slogan or, can it

be really implemented in actual practice ?
These are the three cardinal points on
which the whole matter has to be gone

through.

Quite recontly, there has been labour
unrest even in the banking field. Very
vecently, quite a few days back, there has
been a Call Attention motion her¢ and in
the other House also as to how the banking
industry has come to a stand-still because
of certain labour agitation in that field.
To what extent can the Government, in
such an important sector as the banking
industry where there are 14 nationalised
banks which are also involved, help to
restore the cordial relationship between
labour and management at least in this
very important field of our economic life ?
These are the important aspects of the
matter.

So, I would only suggest that it is high
time that the Government took a com-
przhensive view of the entire matter. For
that purpose, it will not be of much use if
Government adopts a unilatera! policy and
formalates certain things. It is high time
that the labour leaders were involved and
invited, and 1 plead with the Fon. Labour
Minister to take immediate steps to invite
the labour leaders and have a thorough look
into the matter and bring in a sort of

comprehensive legislation so as (o see
that industrial peace is restored in this
country.

Everytime, in times of crisis, we bave
seen that labour has acted with magnani-
mity and with a great sence of sacriiice,
courage and pairiotism. We have seen it
when there was confrontation with China or
Pakistan. They never hesitated to work
even if it was to their detriment. They
never hesitated to work when the time cane,
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they have responded most magnani-
they did not lag behind in
coming forward and helping the Govern-
ment at the time «f crisis. So, it is but
natural that this factor must be taken into
consideration in a comprehensive policy
that needs to be adopted " the
Government.

and
mously and

by

Another factor is about disorganised

tabour, though it is not much relevant to
this resolution. Agricultural labour in the
country is most disorganised, which also
the Government should take into consi-
deration. After all, when we are thinking
of enforcing land legislation and also
distribution of land, what is the role of

agricultural labour ?  For most part of the
year, they are unemployed, and what role
are they going to -play and what is the
benefit that will accrue to them from the
labour laws of the Government of India ?
This factor must also be taken into consi-
deration. There is the danger of migration
of ogricultural labour from the viila&s 1o
the urban areas. So, the time may come
when agriculture also may receive a set-
back if you do not look after the welfare
of agricultural labour. This factor must
also be borne in mind.

I pay my complement to Shri Indrajit
Gupta for his having brought forward this
non-official resolution. 1 think there will
be no dissentients so far as the sentiments
expressed or the principles involved in this
resolution are concernei. I hope the
Government will lock into the matter and
see that in order to achieve the objectivis
that have besn put forward, there should be
cordial relation ship between industry and
labour and also there should be industiial
peace so that we may march ahead with an
accelerated economic prosperity in this
country.

SHRI S. M. BANERJEE (Kanpur) :
1 must congratulate my hon. friend Shri
Indrajit Gupta for giving us this opportunity
for having a frank discussion in this House.
He has mentioned certain things in his
Resolution. He says :

““In the interests
industrial stagnation, developing self-
reliance and expanding social justice
for the working class. the Government
of India should immediately adopt a

of overcoming

X |
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new inJustrial relations and labour
policy, ensuring rights of trade wunion
recognition, collective bargaining with-
out third-party interference, removal of
curbs oa the right to strike and effective
warkers' control ower prodiction at
different levels.”

1 hope Government will accept whatever is

mentioned in thic Resolution. I do not
know what they are going to do.
The hon. Labour Minister, in reply to

the various questions raised in this House
or 1a the other House or even outside, has
tricd his best 10 allay the fears lurking in
the minds of tl e 'rade un'onists and workers
that there is going to  be a ban on strikes.
In his opimion, strihes should be declured
superfluous. 1 can assure you that none of
us are professional str.hers. We do not
come from a famuly of strikers. It is only
tecause of the injustices meted out to the
working class, the repressive measures adop-
ted by the various Govermments, includirg
the Central Government, that the woikers
of this country, whether in the public sector
or the private scctor, have to go on
strike.

When we are discussing  this Resolution
today, 1< 1t not within the knowledge of the
hon. Minister that 13,000 workers in the
Kanpur Textile Mills are on strike since
the 28th of last mo.ith? What is their
problem ? They want the Khad kar forinula
on bonus to be implement:d.  The Labour
Minister calied the iepiesentatives, and [
congratulate him. Hge wanted to solve the
problem. but the Khidilkar formulamis being
defined by persons other than Mr Kh dilkar,
Tt is a peculiar thing that when, to our good
fortune, Mr. Khadilkar is very m ch alive
in this House, oth:r men arc decidi g what
the Khadilkar formula s, and the biggest
employers, Singhanias and Jaipurias, d»
not rely on his adjudicaticn. This is a sad
commentary on our industrial relations. 1
must request Mr, Khadilkar to assert him-
self, be in con'act with the Chief Minigter
and see that this strike which is going on in
Kanpur Textile M tls, where 90 per cent of
the orders pertain to the defence serics,
is called off and a negdtiated settlement js
teached.
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Shri Venkatasubbaiah has mentioned
abcut the banks in  Andhra, including the
Siate Bank and the Reserve Bank. When-
ever call was given, in 1962 by Paadit Nchru
or in 1965 by Shri Lal Bohadur Shestri or
recently by Shrimati Indira Gandhi, the
workers have forgotten their over-uime,
practically shelved all their demands, res-
ponded to the call of the nation and worked
round the c'ock. In defence estublishments,
which 1 rep esent, workers have worked
24 hour. a day and they have given a por-
tion of their overtime and wages to the
National Defence Fund. What is the out-
come ?  Thirty two empl. yees in Ordnance
fuctorics in West Bongal arc on  the streets
today In the Gun Carriage Iactory, 41
were arrested, only 25 have been taken back,
the rest were reinstated and transferred, and
the others hove been sent to jail recently.
Don’t you th n'. that this is a sad commen-
tary on our indusirial relations ? *

We talk 0" participat on of labour in
management  The hoa. Mcember  from
Dhanbad who preceded mie ashed what we
were doing regarding participation of labour
in mancgement.  In the Railway Board no
workers’ repre<entatives can b:taken as it is
supposed to be sometime. consist ng of
supernatural men. In the P & T Board no
workers’ r presentative can be takep, Ewven
in the Ordnance Production Board whch
has come out of the repcated demands of
the defencc employees in the counrry, no
woirkers  repre.ntative has  bren  taken,
on the grouad that thir brard consists of
specialists ~ Whh is a specialist : Mr V, ¢,
Shukla or a wo-her wha has put in 2R yrars
service and who knows everv inch of the
machinety ?  The moment a man becomes
an MP or a minister, he becomes a wvorsa-
tile genius and those who hnow the job are
brushed aside.

While support ng the resolution, I re-
quest the minister to tell us why workers’
participation at every level is not accepta-
ble. M-, Turpule, onc of the leading
membars of the HMS, has been taken ag
one of the managers in  the Durgapyr
fact ry. 1 do not know what this experi-
ment s, but in the HSL, HE, HAL and
al' the public undertakings directly unier
twe control of the Government of India,
there are no workers’  rep esentatives,  If
really Government wants to move toward-
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sc ciahism, if really it wants mdu trial tiuce
and an improvement n indust: a' rilatioins,
Governir ent will have to create conditions
which industiial truce 15 possaible It can-
not be a one-wey trafic. Victimisation re
trenchment, closure of factories, et¢c are
going on unabated and unchccked.  Yet,
when wotkers use the last wewpon n then
aimoury, 1 € strike, it 1s said that they are
creating chaotic corditions

The minister should let us know what
15 going to be the labour policy 1n tins
countrv, with partcular reference to self-
reliarce  let us analvae the police adum-
hiated riel t from Mahatma Gandhi up to
Shrimaty Indua Gandhn Mahatina Gandha
wanteJ certain things, though he did not
spell out the whole thing  Participation of
I4bour in manageiment was also his credtion,
Hi did 1t 1 a different manner m Ahmeda-
bad I wish Shrimati Indira Gandh alvo
does the same thing, It s no use telling
that the workers have got ewwrv say m
evay matter  Lven in the case of workers’
committee and production committee elec-
tions, there are restictions  Fven in the
Jomnt consultative muchunery cvolved by the
Home Minstry 1n consultation with the
Labour Mimnstry, vicimised cmplovees are
not taken In spitc of my being a dism ssed
G vernment cmployee, 1 have been taken
be amse T aman M P But other workers
wi o have beun vict mised for genume trade
union activ ty are not taken

This resolutton should be accepted by
tte mintster  There 1s nothin: wrong in
it Right frem the Prestdent down to all
the menisters they have given various assu-
runces on alt tlcse ssues and I do not
think Government wil go hack ind defeat
this iesoflution  On bel ¢lf of the AITUC,
I 1wst warn this Government tnat 1 i tle
nat ¢ of a moratoum or anything else they
want to ban stsike, it witll bromorany  The
histoiv of the strihe mosvement 1s that i anv
corntty where strikes have been banned, 1t
318 resulted 1n more strrkes  Whenever we
ask the workers to strthe 1t 18 oly n sclf-
defence and not ay an offcasive . It s only
to justify our own cxttence  for thar
existence, the working class will  fight
itterly At the same time, when the
country 18 1n danger. thev will help the
Government to fight agamnst redctionary

rcees

d
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I hope the mumister will accept the
resolution and not ask Mr. Indrajit Gupta
to withd aw 1t 0 ask hw own party members
to defeat #t I am sure tnis 15 a resolution
which is least offe wuve and only incorpora-
tes what the Government has been proclasi-
muny from house-tops every div  Today we
will see wheth r the Goveinment accept
this 1esolution or not

st WA T Wt (wmgr) .
anafd qET, @Y WAy agT F oA
TEATT WTET Y LFAT qear Ay oy 8,
A F aeg qara §, gafar & awr
qU ARAT FT ¢ |

17 17 ag Y =% feafy & A Wy 48
AN [T AT 7% 2, AN aAR q 4%
HTATT /AT F oymaT M g F T
;N AT T JgwT o 1A e fE
fag =17 3 Fam, fax araqm af e &
foq a7 @15 A5 g SrAr ¥, 3T AV
7 FAF w9 wfm #nd, gaT 34%
araqer sfaare fast freg o amerer
safse &0 AN ¥ fr armfag srgafy
FAZA FITSE A f49T 7 WM A7) v
wiEAr 19z fruv &, args ¥ 39%
fam 7% & vor a8y v we N, foey fa
ofvfrgfa # s fe Y aagy 1 &20F
FIAT AT Z ITAT T AF FH AN
AR AN YT ¥ A3 AWG &0 R T
ags ¥ o va ¥ 9 I0 ¥ qegT 415
F & 71, & wamar g 5 ex faar
gfmz & o wa w7 @ 5 =%
AT M4 FIHIT F FT7 a8 faws oo
a1 2% w7 gmag WA g fr 3w
qUT TH FT g &9 X 7@15H A AT AT ey
qffeafa ¥ faain #va a7 sifreg g o
WA 51T F §I7 oAE fou 9 gmamd
Z ) 741 f5 A e fg F oS Famn fe
wrv wy fasw gevgew, o ¥
e fa agwie dor 5¢ A1 foe ag oree
TEh fe gorenesm @ gV WY foa o
g4t § wgr fF gfaar v 9gr ag «grem
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=t dw fran war §, wgt grdn gar @, &
ga% afy wrAar =gar wfea st Gy
masty fegfy ¢ 4% fr afgg v & oy
9 it grghirz T § w1 ew g A
Gy & B gat zzrosg Al A & 7
P A SR g Tgnag WA fw
g AWM & aevv WY e Fif fegfy ar
s faay wevw A & Faifs gAYy
amirr g & fr O A W FE T
TPA QT 1 AY AT YF F | IS AR Y
FNfam 9 w4 § o fox w8 7 A
TA g ur A DR Y 7 zafer § F-ar
wgar g 5 w778 40 sfawre Fam
Ticvizes forfsm & oA @, ag At ad
1 gaga Afamey g aifan ) a8
ot Fr9 39 477 § (& 38% fon g7 339
fur site a4 WASTEATE 6 g &,
gz 2T Y oY faedardy 61 zafeu 79
s #T N7 Sy 7Y fam = zersha T
N owara fewaEr wEd &, & W 3ARY
AT WAL HIITT FT GRIA HIFEE FIAT
[EAT § |

faY Y ur W ¥ EET WIEF
a1 ZiqT & 7 oow fAv oF avo A O
§ fx cmwgfaay wzamd gAY @ 4 7y
gizv-gfaam o1 = aqr g & 7 faw
gfags Y femdioa fas o & fafn ew
arA £ BFT EET § | cafen o5y aaer
gq a1 A &% 59 fr gma gwmsm @
e fRar @ T g ag & fx qw @
wraw 734 wwra ! fraw agaa fawr @,
4z qIdt A4 AW, AT WA WA )
zdr g ¥ f4fy Iwwr w7 gw arfac
FHFY AT & 7 HIFART FT ATYTL F14 AT
g ? faga) sarar gagq gAY gam A
9 FEA @ K ZL TE Q| T A5
w2 & apge Hf3g AT 91 @7 ZAY 085
wears o fearar fF g gfAaa &
afusiy ¥ eqid oF SUM ¥ faw
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gfran &Y varqy & vavay wrw FX ATl
&1 gaqT fas, Iasr aFgar fad e
far &t avd € gw wa® My *Y, freg
AT FWR § 193 foqg § =§ «3m
agr yzmaT 2| gwiBO § ag dgAr § fw
FIFIT 77 gfez & g8% wgn 9@ |

WA maaz g fFen ga & s
FIT F7A q(3 G AT qE AT
wwv vgAr & i gwa araar fas ) ey
¥% faq oz A% oF fog 7 @A famr
at fF T gomT AT TR WA § ww
FIAr g AT N Frewar & fog wra-
SEHATT &, IT HATISTFATA F1 QU Fvay
&1 3w fR v W wfgs Aty =g
qT IHET SIH §F GreqgAr 34y gy fus ?
T« @a1d #1 gg warg fzxar a@ fa At
ST ¥ & 1968 & ¥ ot 1968 W 1972
FHTEr wAT AT | @ arar g fr
1968 & fFdY gfaw 4 ot feafr v &y
gz 19727 7 gt &A1) sHAw TH
QrEIAT & AATS &1 ITT oY AAF g1 F04
FHE | Faugywr g & araar 237 &
aR & #1¢ fagrr g =fey fag o
¥& FT F'T WFAT &, 1 JAAGTT a7
gAY sifegz | & 78 qwwar g f5 wrwar
&Y & ®warm 7Y, o) afge yrvdig v
q7 faeft &Y wregar & 7€ §, IAF WrEAr
@t wifegw | vy x| R wadtfas aar
£ gregar afge wreAy sax g7 fas o)
Ay & A1 of feY oRW B o 39 &
1 v ufrma wa ad fani &, A Sae
g9 w2ar ®...avgar a8t fasdr & gy
Atg & frefy gfana v wfas andy &7
qr werar fudy gf & TOFT AT g
a8 @r wrar wifed 7 ax SO et
afna Y aweaar faz " SOwW &
areaT fom frely gfaga =Y st mogw a
FT SqMT Y SAIAT AAYA WA @Y, I
gfaar &1 s A I ARl
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g aaw el g1 FAadiz €
ara ot s § 1 oY anfean ¥ wwve e
aar A1 o § gaet qewry . afers 9T
F ol ot v E 7 gwT 9w gt
sz frn & Y gwag WY =WEgdk
fs agt oY o avaed §, ¥ AT G
AR gt el & foerw wRF g
affgm & qOF ® o foar & A
gt 440 gt wifed fo afeww & @y
qFT § IAFT P gAY TIFIT FC AT
¢ 1 ag wifewl MT Aoyl & Ag grEy
Y q1 € 7 & + awrEar o o dtaw
g8 QAT § @' gawr W famie gaay
FIAT I 1 I ALY g Y wrfed s
IV & FAN, FW FIE AAT qOAT B9
agnr | 7T AT FY wx @ I Er frsg
IWEAT F7 W1 OF @97 &9 gar §, I
T & 3@y e st Mg @A wifed,
9% fgal 41 I@ares @ @ o 7
At aifgy e ag g & @ wsdr
§,9u% ) A fgal &7 & T
wrfa®t s wog<d ¥ ang o 3g a7 FI
afeq sramal & feal £ war @ &g
wa g F3 1 FFF giefedaa A1 gfe
§ oY 97 GIER AT IGIT @I FIA
srawfAe da ¥ A1 IAF oF anEn
aifes & ®1 H 3§ SUN F1 Harfaq
Far qifgy | adafas @ § wifee
gafor N g A9 & o § 1 ¥ s
ur ¥ 9wy § o 3 1 W 7 Ay
7AW MM A F 37 A ¥ a9 W
g Afes & &0 # §17 IUW B
FBTC AT A FIH FH S § AR 4G
oY suar wifg? fF 3 S IAF AW
§, 5°8 &9 e gAAmEINe A gy,
&9 e faerfior Har waifgd | a8 @@

wiE W1 mggw w5 samm ¥ sw
gragr gafer & o ar Frors P sadr
ag wdt o Jr wrar fm afew AR Jw Ay
o oTe 1T, R 2wy &1 oY Wer @rm
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ge wage el g arwa woe, Afw ¥
gfyxs S agig, wifnw 7g A
aifgy | @ & Arg gL T 9T AR
gy B wderd &3 @S, q@wr N OF
TR &1 U AA WAT FY WA AT

afgrt

qwgT ¥ sA171 g9 gwiAr g
fii Y T wE &, @ A fRy 9
g o7 qr smm A frar Smar g
qat ¥ SYAG A v vy ALET gAY HAN
IuaY ArAY & e fare AdY &1 sy
& gu 937 f& @feasy a@ga 7 0F 77
srm fran P 8y & Bfer ST
ara &1 = gmEwT Aifaa wEa A d1 3
7df &, ¥ gan sl Adt A E W
ag # | gy A wagd) & fawary
AT 9T ¥ I3 G | A% T TN
& a8 g9 | axfear o § F9 w27 fx
g9 oY FEY IaFT FAr Al I AT A
gq FEW | TW Y wew s frawr
g3 | ooy Amar g€ f5 ogw a7 "
mfa $% da7 &1 a5 & afg g AwEy
& B Jvra 7 & a1 wifeFt 7 AN
frg ¥ szt oy qara dar drac g, wE0 A
FeTa E1AT &, I8t ATFTL F1 JOA #4A1T
F1 ITAIT FIF IA FATT FN L FIA
Qs wagdl &1 Faa fay, A
syaeqT Fo0 g1 | g @ AT T8
S7ra ¥ faors O wgd @F § F9 g
FAT |

arg 3 fr s & &%) W TP
g€ wArR fgegas ar = fagw
Fet § ore sawr vard ar fawrfd A -
g @t ¥mr war g fr oI W fga &
forerfy ot 1§ XY § vy Fmaffaa ad
fipar war § @ ag w5 forr oA § A
st mawz ax foad aff § wdifs
ag e R@ 41 @ gy FW ISR
aior wE § 1 aegd B qu T fad
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30 &a ¥ ety ozt ¥ ww w9 E,
Fgr AT ®Y &e 9T wnierd e
THE WITHY NERT FIHT NI\ FEITE AT
& w4y, et ofvfeafaal &1 sy famfo
FIAT EWT

fomd ot arasfas g eufyq a9
g 3a8) $zuv $T @81 F7A 1T AINEY
wogr gar ¢ efex ag oy S ¥ av §
ag vaar &, 78§ § wgar & 9ANY
HIOFT GEA RAT EI, SEE AW AY
gAY wreTar ST weAy #var g femfady
HIF FFT 7T 1Y AT SIFT ARG T
st o gEd 3 F mimfas e
g 1§ %7 & FAY SAAT 1 AHA | AAR
®7 # waA ArmfET gy 4 weqroAr
gAY =rfeir 1 sarar faq aw wAgT AT
IAT AN 4T @AY § I9ET AgA A
gy | ofvferfant qaa 93 & @7 agd
gt of frafant & avp 51 9 afacg 2,
guar g1 fAalg wwAT 2Yar )

TH wsdl F AT 3@ WEIT w7
ARG FIAT G |

SHRI AMARNATH VIDYALANKAR
(Chandgarh) : No exception can be taken
to the objectives and the spirit with which
this Resolution has heen placed tefore us by
Shri Indrajit Gupta. The other friends have
also subscribed (o this spnit.

In the President’s Address there is a
suggestion or an appeal addressed mamly
to the workers, that there should be a
moratorium on strikes. Of course, there is
a mention about lock-outs also.  Whenever
we think of strikes, whenever we think of
our lower levels of production, we only
appeal to the workers, foigetting everything,
else, forgetting the obstacles that are placed
by other sections like the employers and
the industrialists,. We talk of incentives;
gererally the employers and industrialiats
ask for incentives; but nobody thinks of
incentives required by the workers. Other
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friends also have drawn attention to this :
why there are strikes ? It is true that we
want our economy to show good results and
to progress. We want that there should be
some kind of discipline in our economy.
But we except discipline only from workers.
The other sections, specially the industria«
lists and the employer classes, observe no
discipline. If we want that our economy
should progress, there should be some kind
of discipline mmposed on all the classes,
including the employers and also the Govern-
ment, The workers are disciplined. Only
when the workers do not find any way-out
as a last resort, they go on strike, All the
trade unionists know, those who work
among the workers know, by their experi-
ence, that nobody wants strikes they rather
try to avoid strikcs and they try to approach
the Government. .

There is a mention of interference by
Government in the Resolution. I do not
fully subscribe to the idea, although 1 want
that there should be less interference and
there should be mutual barganing. From
my cxperience | know that, wherever there
15 a dispute workers find themselves abso-
lutely helpless; it is the Government which
has to come to the help of workers. I know
a case in Amritsar. For two years, in an
cmbiowdery mull, they have stopped work by
lockout. The woikers are thrown out.
Nobody looks into that. They are, again
and again, asking the Government that the
mill should be taken over and some arrange-
ments should be made to run that factory.
There are other factories also like thus.
Governm:nt's interference is very much
required in such cases. But we should know,
what is the motive of interfereace. what is
the purpose of interference, what is the
manncr of interference. At present in many
cases— I do not say, in all cases-—~Guovern-
ment interference goes against the workers
by and large. I cannot say that this happens
in all the cases but gencrally this is the
attitude of the officers. What is rcquired
is a change in the attitude, a change in the
approach, a change in the concept. What-
ever we might say, howsoever correct and
usefull policies and principles we might
enunciate for proper execution, there should
be 4 change in the general oulook. Our
concepts are such, we always blame the
workers if thete 1s stoppage of work Y if
there is trouble anywhere, the worker fre
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held responsible for that. They never think
in terms of  eguality with workers. They
are also citizens like others. All are equal,
whatever wealth is produced. all have to
partic pate on an equal basis. If we accept
the principle of equality, the concept of
equality, many of our troubles would be
removed.

Some friends have referred to politi-
calisation of trade unions, politicalisation
of workers, I do not subscribe to the view
that politics can be altogether eliminated.
We cannot eliminate p litics here.  Politics
does effect the workers. Workers also
have to think which political party is going
to deal fairly with them. Take the instance
of Punjab. When.there was a particutar
party in power, it dealt with the cases of
government employees in a particular way;
they djd not accept their demands. But
then there was a political change and after
the political change, the legitimate demands
were accepted. In the recent elections most
of the workers voted fore the Congress.
Why did they vote for the Congress and not
for other Parties, specially, the Jan Sangh,
the Swatantra Party and other reactionary
Parties ? Why did they not vote for them ?
Because. they knew that it is the Congress
Party which is a Party of progressive people
and that their approach to the workers’
problems would be such that workers cn
except some gains from the Congress Party
and not from other Parties. Therefore.
politics cannot altogether be eliminated and
the workers at present cannot refrain from
taking part in politics, we are a democracy.
No one can be kept out of politics. That
a wrong view to avoid Politicsis and 1 don't
subscribe to it.

Onc more word which will be may last
word. My friend, Ms. Joshi, has referred
to a third party, i. e, consumers. Jan Sangh
has developed this concept that there arc
workers, there are employers and the third
party is consumers. This philosophy has
been developed by sonie industrialists and
employers and they say, ‘Look to the
interests of the consumers.” They forget
the workers themselves are the largest section
of consumers. The warkers don’t only
produce and thé employers do not only get
those things produced ?. The workers
are consumers also and the largest number
of yorkers are producers as  weill as con-

l
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smers. Therefore, the workers represent the
interests of consumers alsu - and . when we
just seek to reject their plea for their right
as consumers' and try to forget their interests
saying that we have to look to the interests
of the consumers also. this is a reactionary
concept which has been developed by a few
political Parties with a view to supporting
vested interests. They want to support the
employers indirectly. This concept is a
totally wrong concept and should not be
accepted.

THE MINISTER OF LABOUR AND

REHABILITATION {SHRI R. K.
KHADILKAR) @ Shri Indrajit Gupta's
Resolution and the debate on it...

AN HON. MEMBER : Mr. Gupta is

not here.

MR. CHAIRMAN :
sible for that.

1 am not respon-

SHRI R. K. KHADILKAR :...is most
welcome.

A number of points that are b fore

us, particularly, in relation to industrial
relations  as they are prevailing
in the country, have been brought

forward in this debate. When we look at
the indus.rial sector in the country at the
present juncture of our industrial develop-
meat, we mu -t remember, that the industrial
relations law as it now is in existence or
operation admits, though not completely
outmoded, at least a recasting and this
recasting must be done as early as possible.

Hon. Member, Mr. Indrajit Gupta, has
lost sight of the background and because of
that, perhaps, he has not said what was
prevailing in the industrial field in Europe
in the 19th century and the beginning of
the 20th century where the government was
looked upon as anti-labour and wvery natu-
rally, becaure the government more or less
identified itself with the indurtrialists. This
situation, fortunately, in this . country is
absent, totally absent.

‘Whatever one might say, if you take an
objective view of the. development of the
trade union movement and labour legislation
and other social security measures, it would
not be gorrect to say that what has been
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done has been achieved on the sole strength
of the trade unions in this country. No
doubt, they have provided some impetus.
No doubt, they have certanly brought for-
ward issues which the Goverament had to
take into account, But one factor should
always be kept in mind. 1In a Socicty like
ours. in a process of transformation, the
industrial relations law, compared with the
development we have reached is somewhat,
as 1 said, inadequate to mect situation.

But, the Mover of the Resolution as
well as some other hon. Members who parti-
cipated in the discussion insisted : You
follow the oid pattern; let the working class
and the employess fight themselves, let them
have a bargain and come 10 a decision.
May I ask a question on this point 7 As a
tiade union worker, as well as, as one now
n charge of these Labour and Employment
problems, from my own experience, at least
dday in and day out, even at odd hours,
when hon. Member, Mr. Banerjee i< in
town, I am disturbed, pressed ard asked to
intervence. At the present stage of develop-
ment we must recognite that Goverument
intervention is more helpful to secure some
justice. T am not clatmung full justice is
possible. 1 am saying, some justice und
quick scttlement of disputes.  Therefore, if
we have got this in mnd, swely, we will
have to work out a solution.

Seme hon. Memrbers have urged that
there should be one union for one industry.
Very good. But, how to bring that about ?
On what basis could recognition be conferred
on a particular umon ?

These are really very relevant issues.
And, so they suggest that Government,
without consulting the trade union leader-
ship in the country, should not swe moru?

We in this country have followed a cer-
tain pattern, that is, what is known as
tripartite. On one side we consult the central
labour organisations, On the other side
we consult the employers, The third party
is the Government. We debate issues that
are before us and reach a certain conclu-
sion or a certain consensus on the basis of
which we legislate or we act. If we Kave
to continue to follow this pattern, then, the
first thing is, for the trade union leadership
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now in this country, to see that they forge
unity.

During the last 3 months, as everybody
knows, all the threc national cential trade-
union organisations are meeting and dis-
cussing how to bring about unity, and on
what basis recognised baigaining agent or a
representative union should be selected.
What should be the role of one who is not
having too wuch support, and what status
that unon should have while negotiations
are going on. Unfortunately, even now,
we have not yet rcached some sort of
agrecement which we could plice before the
Tsipartite. There are certain difficultics.
do recognise them.  Opinions have bren
voiced, saying, because of polit'cs there are
inter union rivalries and multiplicity of
unions in this country. But is it suggested
that we can entirely de-politicalise triade
union activity in the country 7 I am afraid,
it would be extremcly Jdiffcult,

AN HON. MEMBER : Bad also.

SHRI R.K. KHADILKAR : Bad also ;
I agree. Certain idea of political back-
ground is bound to remun in the trade
union activity. 1 do nnt for a moment
suggest that you should giwve up your ideo-
logical background so far as tradc unioa
activity is converncd. Here also I have scen
that prejudices and mutual rivalries are there.

For instance, we follow a certain
method of \erification. There is a demind
by two central organisations to give it up
and take a ballot. I would like to ask how,
when we have got to confer recognition
at a national level, it is possible to

confer that recogiition on the basis
of ballot. Nobody has enlightened
ms on this point. 1 am very happy

that after a good deal of d:liberations,
those who were all for ballot and we.e
opposed to verification have made a con-
cession and say that normally verification
should be there but if at any stage a ballot
is called for, we should have ballot.

17-00 hrs.
SHRI INDRAJIT GUPTA : They have

not agreed to verification by the present
agency.
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SHR! R.K. KHADILKAR : As tlie hon.
-Member knows very  well, the present
mechinery for \erification needs improve~
ment.
are necessary, -as the hon. Member knows,
cerfain suggestions or - recommendations
have 'been made by the Nutional Labour
Commission. There also, 1 am sorry to
say that when the recommendations were
brought before the tripartite nieeting, the
AITUC exercised a veto at the last minute
for political reasons. Here, politics comes
in.. When 1 say that they should try to
eschew politics, they exercise a veto and
hold up all progress.” 1 am very happy
that now they have come round. The HMS
agreed but on second thoughts withdiew
their support.  What do they expect from
Government in order to recast the entire
trade relations or- industrial  relatons
machinery with a view 10 make progiess ?

[

.After these consulitations which have
been going on for about six months or so,
some ground has been covered. I am very
happy at it. But 1 do cxpect
now the idea that has emerged of having a
national trade union platform or centre is
a very welcame one.  If this is pursued by
all the all-India trade union bodies, I think
that though politics will remain, vet it will
not ccme  in the way of progress. 1 hope
that these dcliberations  will  ultimately
ach'eve that.

Then, there is the question which has
been very raised by hon. Members on this
side as wefl as on . the cpposite side, that
conciliation takes an inordinately long time.
1f a matter is referred to adj d cation, it is
a time consuming process. 1 know that
this is a fict that it takes ycars. The
other side has the means and they cen
drag us to the Supremc Court, but the poor
worker who has suffered for yeurs together
and is trying and struggling to get justice
he has o wait sometimes for five or six
years and he gets frustiated. This state of
affairs needs immediate change.  So, some
dispute settlement machinery must  be
evolved with the agreement of the trade
unions and the management and with their

- help Government can take some steps. As
hon. Members are aware, the National
Commission has mecde some recommenda-
tions here also. Hon. Members ‘may not
ngree about the nomenclature or the com-

As regards the improvements which

that even”
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position of the agency. but the fact remains
that a suggestion has been made that - ‘while
deciding the issues peualmng to workers or
trede union dispaiics. whether at the highest
judicial level or at the State level or at the
Central level, workers® -association will te
there. Is. ‘that not a valuable recom-
mendation ?

SHRI JAGANNATHRAO JOSHI :

Not

enough.
SHRI R.K. KHADILKAR : It is not
enough. But the hon. Member must

suggest gome alternative. 1 am not can-
vassing support for a particular recommen-
dation. What 1 am saying is that my hon.
Iriends should apply their minds and make
modifications so thit the desired resulis
could be achieved very quickly.

1 am very much conceined about this.
We are all concerned. When 1 say "we'.
I mean those who are in the trade unicn
field. Ta our country, there are a number
of trade union workers who are most dedi-
cated. They have served the working class
almost the whole of their lifetime; they
may not be known, their names also some
of you may not be knowing. I know them
personally. 1 respect them because they
have created a new conciousness among the
working class, and this has achieved a cer-
iain social advance in the country.

As 1 said at the outset,
stage of devclopment, after 25 ycars of
freedom, we must keép pace with the
changed industrial scene, Industrial rela-
tions law must be so devised as to keep
pace with the changed indusirial scene.

at the piesent

The hon. Member referred to feudalisn.
If I were to rébut it, I could say in re-
partee : is there no feudalism in the work-
ing class, trade union movement ?

SHRI INDRAJIT GUPTA :
not feudalism -amongst Ministers them-
selves 7 We have not completely cmergcd
out of a feudal society yet.

Is there

SHRI R.K. KHADILKAR. : 1 entirely
agree ; it takes a Jong  time. . The hon
Member has a certain philosgphic convic-
tion . based ofi . Marxism. But. even then,

.the 19th century British ~thinking ‘somehow
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or other finds its place instinctively in our
set-up. Those who have bean brought up
tn the Oxbridge background with the so-
called British liberal philosophy have that
thinksng stiil lurking. 5o feudalism 1n our
thinking, whether on this side or on the
other, 1s there.  We must try to  overcoms
i, We must iy (0 ic-educate ourselvee
in the hight of the changed situation.

I was referring to the changed context
in the Indian situation which the trad»
union {eiders must recognise, Many trade
unron leaders have misntermeted the call
gnen by the Preudent, later supported by
the Prime Mintster, 1egarding a moratorum
on strikes and lochouts What was the
mtention 7 Qbviously not to take away
the right of the working clasy given 1o them
under the Constitution, the rignt to strike
and 1ight to form asso.iation  We do not
want that fundamental rig 1t to be given up.
Therefore, there s multipiaty  of unions
Any seven memb 'rs cin get together rewer
ds a tnion, or even without registratien
could be recogmised by the mainagement
This 15 the present position,

So 1n a demociatic set up Like ours, we
cannot overcome certam  difficultics, It s
said  that thcre  are  ceriam
mono; olistic influences and other thiences
at work 1 do recognise they do penctiate.

eastly

They have certain influences, open or
subtie  But what 15 the socto econome
complex we have adopted ?  An expanding
public sector and a 1egt lated private sector
This 1y a broad description of 11 We hase
a democratic parltamentwy system  Thore
are certain tnherent Iimitauons  Therefore,
to expect that we can take steps without
consulting various intercsts whuld not be in
ke:ping with the ¢ urse or path we have
choosen  to follow, Keeping m view thise
inherent himutations,  self-impos:d  and
accepied—and we want to keep up tht
trtadition of a parhamentary demncracy
and a comp'ex of economc structure as it
obtains today--have we nou moved faster”?
When I sav, we have moved, ! am not un-
mundful of what needs to be done Reference
was made to the Factories Act. [t needs
certain changes. Reference was also made
to the Industrial Disputes Act. It definutely
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needs revivion and rocas ing,
these.

I do admit
But who has held up progress ?

Sk Indrajit Gupta has rated
many 1ssues, but at no punt has he mide
a posttive suzgestion 1 am glad he hus
ptovohed a deb te, but what offer has lie
mde to overcome the diffi.ulties that hie 1
our way ?

SHRY INDRANT GUPTA © 1t v the
agreed formula of the three central trade
untons, on  which you are keeping cons-
p cuously silent.

SHRI R.K. KHADILK AR ; Theretore,
I would plial with the house and the hon.
Members who pirucipated and took a live
mnterest on this owcasion lo come to vur
belp in the sense of creating a cértam
amyint of widastwd ng and unity so that
we could mnke quch progress aad being
about the chang s thit are very desirable
at the present junc ule,

SHRI BHOGENDRA THA (lainagar) ;
You sought our help. We cane to your
help and on the as,urances gtven we warked
well. Bnut then 5,)00 people have been
victunised and masy hungorestrihes & ¢ g)-
tng on  They have been doing then  daty,
but tle M nister 15 not moving h s higer,
Hlow can we come to his help if this 15 the
posttion 7 M s hungzer strikey arc going
on. (Interruption)

MR CHAIRMAN O der, Order.
the Ministier o tinue,

Let

SHRI R K KHADII KAR : I know of
the hunger-strihe and the consequences of
it, I have donc some hin' i my own wav,
but unioriundately 1 could not bri g they
solution nearer 1 am hripless in that regard,
I know my commument (laterrupiion)

SHRI BHOGENDRA jHA - Then, hike
Shri V.V Girl. you can 1esign and become
the President of India

S'{RI R K KHADILKAR : Certan
points were raised, and n thc resolution
also, the hon Member wants to have a
seif reliant economy, and that hes become
a nat onal objective, To brng it about it
is not stmplv by legislation; we will )ze
to create a climate wn this countey
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the workers and the management feel that
they have vested interests and involvement
in the process of production. Do they feel
it at the present jum:ture ? We have reached
a limited accord regarding certain sensitive
areas in the p:ocess of production.
in modern Jproduction, at some
stage, if the process stops, the entire pro-
duction goes down. Take, for instance,
steel or the glass industry, and so many
other industries. We have reached some
iimited accord, but is it enough ? Therefore,
the most welccme  siggestion is that they
mast feel invclred from the lowest level
to the highest level. It is no use just say-
ing “‘send a representative on the Board of
Directors.” That is not enough. He might
have some say in the administrative matters
if he knows what are those matters, be-
cause he may not be well-acquainted with
the various administrative problems facing
a company or a big complex. But if he
gets involved at the shop level, and if there
is a certain amount of commitment—you
call it as a workers-management joint com-
mittee or you call it a production committee
at the plant level, it may help, because this
productivity movement has not impressed
much and it has not made much impact. It
has remained at a certain level. It has not
touchked the bottom at all. At the manage-
ment level, as the workers have natural
aspirations to get involved, the management
must also be responsive. Unfortunately,
at the present juncture, because of certain
concepts and techniques that the manage-
ments have evolved in other countries and
which the manegements here have borrowed,
they have become a sort of class or caste
and they as not keep pace with the changing
conditiors. This is the present state of
affairs.

~ Somebody objected when one used that
\ir(;{ijng;caste’ among the manag:rial class or
group of people. Unless they are reoriented
and their thinking is attuned to the general
aspirations of the working class; I am
afraid all these efforts of participation in
the management or representation on the
Board will not bear any fruit. This back-
ground must be kept in mind.

Iwould certainly, as I said earlier, keep
in mind all the suggestions that were put
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forward here on this occasion, while we’
come to the stage of recasting the present
machinery for settling the industrial dis-
putes and the industrial relations system in
this country. What is our objective 7 All
of us have one objective.

We want very healthy industrial rela-

- tions in this country, but often there are

strikes, and I would say that such a steps
is not taken with due consideration.
Strikes lead later on to furstration if no
results or no gains are achieved. In such
a situation we have to avoid strikes, That
is the intention or the desire of the Prime
Minister or the President in giving this
call.

This Resolution has provoked a good
debate on the floor of the House. I hope
it will ultimately provoke at least some
responsible trade union leaders in this
country to shed certain prejudices and rig’d
postures in trade union and political activi-
ties, so that we can march ahead and, as
desired by the Mover of the Resolution,
Government will able to recast the entire
system and see where amendments are
called for, where a review is necessary and
where effective participation of the workers
will be available from the bottom shop
level to the Board level. If these things
happen, I think the purpose of the Mover
will be served. After provoking a very
good, constructive debate, I hope he would
think it wise to withdraw the Resolution.

SHRI S.M. BANERJEE : A question
was asked about his announcement that a
committee was going to be appointed re-
garding this bonus formula. What is the
truth about it ?

SHRI R.XK. KHADILKAR : Some re-
ference was made to the bonus issue and
the Bombay formula that was evolved to
settle particularly textile disputes in Bombay.
Most of the employer’s have implemented
it the public sector also has done it. 1
have given an assurance that I would set up
a committee to review the entire scheme. [
can assure the House that within a few days
I shall be able to announce it. 1 shall try
to announce it as early as possible because
Puja days are comming soon and I must
got at least the recommendations regarding
the minimum before that. Other recom-
mendations will follow :
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SHRI INDRAJIT GUPTA (Alipore) :
I am extremely grateful to the large number
of hon. Members from all sides of the
House who have shown such keen interest
in the discussion of this question. I am
afraid the Minister’s reply has really dis-
appointed me very much, not oaly dis-
appointed me but I am sure that trade
union leaders outside this House will also
feci deeply concerned and a little apprehen-
sive as to the intentions of the Governmant,
because the essence of my Resolution and
the reason why I brought it at this particular
juncture was that after so many months of
hardwork and discussions and a collective
positive  effort, the three central trade
unton organisations have come before the
Minister with at least a limited accord and
agieement, which is not a very casy thing
to have achieved in this country.

For example, I do not mind reminding
the House that the AYTUC, of which 1 am
a representative, were always in the past
opposed 10oth and nail to verification,. We
stood only for secret ballots, and what M,
Imnen Bhattacharva said is not correct,
namely that the AITUC also gave up the
1ight to ballot. The INTUC were always
oppused tooth and nail to ballot and stood
for verification. Yet, these two organisa-
tions, through their representatives holding
a series of discussion over six months, have
come t0 a compromise agreement among
theimselves whereby the two things are com-
bined. Those who are opposed to verifica-
tion have agreed that ve:ifications may be
there, but the machinery of verification
should be changed. | am not going into
details because 1 have no time, but those
who were opposcd tooth and nail to ballot
have agreed that in particular circumstances
where the result of the werification is not
decisive, there should be a ballot.

Is this not a constructive thing for
which the trade union leaders who have
been engaged in this cxercise for six months
should have a little word of commendation
and praise from the minister 7 Instead of
that, he says, **Unfortunately they have not
teached any agreement and so Government
stilf cannot do anything I I am surprised
he took a jibe and tried to provoke me by
referring to what he called my Oxbridge
background, because I spent 3 years in a
British University at a time when 1 had
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nothing to do with the trade union move-
ment. Who is saying ittome?  The re-
presentative of a Government which inherit-
ed the Trade Union Act and Industrial
Disputes Act from the British Government
and practically without changing a semi-
colon or comma are elinging to it for the
last 25 years after independence. He is
making fun of me for having a British edu-
cational background ! It is this idea that
used to prevail in the eighteenth and
nineteenth century that Government should
hold the ring and leave the workers and
employers to fight it out, which is supposcd
tu be an old-fashioned British idea. The
agreed communique of the INTUC, AITUC
and HMS says in one place—I quoted it
the other day, but the minister was not
present then ; 1 will again quote it today ;
»

“With regard to industrial rela-
tions, the mecting felt that the present
system is totally inadequate and requires
immediate change The best way to pro-
mote healthy industrial relations is to
leave all disputes to be resolved through
direct bilateral negotiations.

—That means between the employers
and woikers.

*The parties may agree to refer
the dispute to voluntary arbitration,
or failing agrecment, the workers have
the right of direct action including
strike, "’

If this outlook is something which 18th
or 19th century Britain fostered and which
I am clinging to, all I can say is, Messrs
G. Ramanujam, C. M. Stephen, Bishnu
Banerjec, Aurobindo Bose, H. D. Mukherjce
and R. L. 7Thakkar, all from the INTUC,
apparently also suffer from this 19th century
British ideology. They are his colleagues.
You better give them a lecture about it
instead of lecturing to me.

I am not going to withdraw the resolu-
tion. 1If the Government wishes to defeat
it, it can do so. The reasons are very
simple. What have I said in this resolutio.?
Firstly, I wanted a clarification about the
moratorium on strikes, A better clarifica-
tion has been given by some members on
that side of the House than by the minister. .
They have made it clear that the only sence
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in which this -can have any meaning
_to crenting a situation in which strikes
become superfluous. How will it happen ?

By providing something else. What can that

something else be ? I think it is
- contained here, - I has not pgot the
tme to goi nto this whole detailed

machinery which has been suggested by
agreement by these three Central TUs,
bccause it runs to two or three pages. This
is the positive suggesuon made and yet the
minister says- no positive suggestion has
been made. He is not prepared to respect
what his. own INTUC people have signed.
As far as the moratorium on strike goes, if
it means in any sense a unpilateral ban or
curbing of strikes, let me make it very
clear.  Mr. C. M. Stepen also has said it
on' the floor of the House : There is no
self-respecting: trtade union in this country,
whatever its political colour, may be, which
is going to tolerate it.

Secondly, regarding this business of
changing the industrial relations law, since
the trade union leaders have been at it for
six months, I expect him to give an assu-
rance that within the next six months, on
the basis of the agreement which has been
reached, he will come forward with
specific statutory amendments to the law,
or with a new Bill, so that the essence of
it. namely, recognition of trade unions,
which is not provided for in any law in this
country for the last 25 years, will be pro-
vided for, as also the right of collective
bargaining without third party interference.
1 am surprised that he thinks this is an old-
fashioned idea. Tam afraid ‘it is not only
the employers, or the political parties, or
sone trade unionswhich havedeveloped vested
interests—though 1 agree that some
of them have--but the government also, un-
fortunately, has developed vested interest.
They do not want to give it up; they want
to have the right to interfere in everything,
on the basts of the theory that they are .a

" sort of benevolent government a kind of

father figure, which wants to look after.

- everybody. This is feudslism to the cofe

~and patcmahsm Othcnmse, what else is

it?

Because the government is hot prepared '

to stop mterfercnce, sa- the disputes are
not settled and multiplicity. of unions eon-
inues.” Every eniployet. and every trade

.
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agree with the opposite parl‘y theve is @
Labour Commissioner, there is a concilation
machinery, there is a tribu’ .zu ‘there 8
compulsory adjudication. It is in the back
of their mind that these things are always -
available. 'Therefore, there is 2lways " a
compulsion on either the employer or the
union not to come to & mutual agrcement
across the table. He makes an as-essment
as to which would be more beneflicial to
him, not to agree to talks and break the
discussion, or offer to go to the tribunal, or
strike, or something else. If both the par-
ties know that there is no possibility of any
third party interfering, they will sit across
the table and go on negotiating until they
come to a settlement. If they do not come
to a settlement, the threat of strike is
always there. This is happening in other

countries. Are these countries plunged in
anarohy and chaos because this system is
there ?

The other day I have quoted the extreme
example from that very respectable Britain
the coalminers’ strike which went on for
seven weeks of 250,000 coalminers in the
depth of the British winter when the whole
British public had to suffer without lighting,
heating, fuel and transport, and about 3,000
factories had to go to part-time working
because power units had closed down. It
is an extraordinary thing which seldom
happens in Britain. And yet, if you read
the Rritish press. you will find that the
British public, though conservative, sedate
and seber. put up with all this discomfort
and suffering because their sympathies were
with the coalminers. They thought *it
does not matter, the coalminers had a bad
deal, if they have to fight for their rights,
let them fight, we will support them™.

So, the picture which has been presented
by Shri Khadilkar, that unless he is given
the power. always to interfere and butt in
there will be chaos, that is a .false Picture.
What is happening today? Many hon.
Members have refferred to it, - What is
happening to- our plants, specially in the
public sector ? Wc do.not _like crores of
rupees of pubhc ‘money to be thrown down
1 have quoted the . example of
public sector concerns-in - this.city of Delhi
where manasements are refusing to. rccogmse
thc union of employees aithctugh only_ one
umon evnsts and the excuse of. muhipli ity

_ of unions in not there. Thero is the Nnmonﬂ



253 Indugirial Relations &

Industrial Development Corporation here
in Chanakyapuri, the NMDC ‘headquarters
and the Dolomite Iron Ore project, Mysore,
These are public sector projects where only
one unjon exists, and yet the management
of the public sector concern says *‘we will
not recognise the umon, we will not talk to
the employees”. What has Shr1 Khadilkar
done about them 7 Why does he not inter-
fere with them ? Why is he helping the
grip of the rotten bureaucratic management ?
He is helping them, cncouraging them to
fellow this anti-labour policy. These cases
have been brought to his notice scveral
times but nothing has happened. Therefore,
I want an assurance from him, which is not
really a new assurance. He has piven an
assurance to the three Central tiade unions
that if they come 10 a mutual agreement
among thennelves and bring an  agreed for-
mula before him, the government will accept
thut and enuact a new legislation on that
basts. If he requires more time, say, three
morths or six montlt s, | am not particulary
worrted gbout it,  But if he goes on saying
that they have not reached an ag ecment
add, therefore, there is noth ng on which he
can proceed, then I will press my resolution.
Let it be voted down. Let the trade union
movement and the workers know the atti-
tude of the governnient, because INTUC,
AITUC and HMS people know very well
that their leaders have agreed to it. What
is the formula they bhave put before
Mr. Khadilkar ? If he ties 1o back out
from that thing, ve are not going to be a
party to it, ‘Therefore, unless he gives this
assutarce, 1 am not going to withdraw my
Resolution. Let 1t be quie clear. I do
not mund if it 1s defeated. et the Congress
party take the respons b ty f » defcating this
Resolution and let them go and face trade
unions and workers outside.

I am sorry if I have been a bit agitated.
1 am surpiised at the attitude taken. We
,are trying to put some positive constructive
idea which can bring about a rew institu-
tional change in the whole fleld of indust-
rial refations so that we can also move
towards the unification of trade union
movement. It is true what my hon. friend
over there said that the workers are not
strong enough everywhere to fight the
employces. Everybody who is in the trade
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union movement knows that the weakncss
of the workers does not lie in their illiteracy
or poverty. The weakness of the workers
lies in disunity. And their strength lies in
in unity and nothing else,

This is the experience throughout the
world which the workers know. Theretore,
s.de by side with this industrial relations
machinery which will encourage emergence
of one bargaining agent in every industry
with whom the employers have got to sit
down and negotiate, side by side with that,
thcse unions are trying to work out a pro-
cedure by which the unification can take
place. In spite of political differcnces, in
spite of party differences, in the trade
union field, there should be the unification
of trade union movement. This is the
position today after four Five Year Plans.
Ii you want to talk about self-reliance and
make the country go forward in thisspew
difficult situation, specially as far as the
public sector is ¢nncerned, it cannot be done
without this.

Sir, 1 expected a positive response from
that side but instead I got what | consider
to be absolutely a counsel of despair and
frustration, coming from the hon. Minister.
1 do not want 10 take more time of the
House. ILet him explain his position agd
then 1 will say what 1 am going to do,

SHRI R. K. KHADILKAR : May 1
say a word ?  Unfortunately, perhaps, the
hon. Member, Shri Indrajit Gupta, docs
not know the position regarding “limited
uccord™.  When they said ““limited accord™,
later on, three trade union leaders came to
report back 10 me saying that they have
made certain concessions by giving up insis-
tence on ballot. But now as there
accord, they have wihdrawn that. They
have written to me. [ did not want to
disclose it. If there had been  some agree-
ment, | would have welcomed it and |
would have made an announcement here,

is no

I would assure the hon. Member, as [
said in the other house, that after their
deliberations and keeping in view what is
the general consensus and what is the area
ot agreement, I would like 1o proceed with
it. Within a few months time we cannot
stop here we will have to go ahead and
bring forward a legislation on the hasis.
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did not want to disclose it purposely because
Y am still hopefult and 1 am trying to per-
suade them There 15 a discord still persist-
g  This “*hmited accord™ 1s word used
to cover disagreement. This 18 the diffi-
culty So, I would appeal to the hon
Member to withdraw 1t

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-

PORT (SHRI RAJ BAHADUR): It is a
very general and vague Resolution.
SHRI INDRAJIT GUPTA If itis so

general, you accept 1t

MR CHAIRMAN ¢ There are thice
amendments in the name of Shi M C Daga
Is he withdrawing them ?

SHRI M C DAGA

Yes

Amendment Nos 1 103 were by
leave, withdrawn

MR CHAIRMAN Now,
the main Resolution.

I take up
Is he withdrawing ?

SHRI INDRAJIT GUPTA  They say
that this 15 a very general Resolution, put-
ting foiward general things which are not
controversial. Let them accept it

SHRI RAJ BAHADUR -
vague Resolution

It 1sa verv
Everything should be 1n
a concrete form I would beg of him to
please withdraw 1t  Because the ultimate
objective 18 the same As my colleague
explained, we want to be positive,

SHRI INDRAJIT GUPTA: Out of
this debate, 1 wanted only one assurance
that a ncw industrial relations enactment
would be brought bcfore Parliament within
a reasonable period of time

SHRI R K KHADILKAR : I have
already said that
What I said yesterday m the other

House, 1 am repeating here

SHRI INDRAJIT GUPTA 1do not know
what happened in the other House

SHRI R, K. KHADILKAR : On this
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basts, we will make every eflort to bring
forward a legislation to improve the Indust-
rnal relations  (Imerruptious)

SHRI INDRAJIT GUPTA: On the
basis of the views of the trade unions ?

SHR] R K KHADIIKAR If full
accord s not there, I will have to go ahead.
I have already said that.

MR CHAIRMAN Is the hon Mem-
ber withdrawing fus Resolution ?  (Imterru-
ptions)

SHRI R K KHADILKAR I cannot
understand what [ can say bevond this at
thce present wtage, when I am sull hoping
that full accord will bt reached  Even of
that 1s not possible, as I have said | will go
ahead with the lmited accord and bring
forward a suitable measure

SHRI INDRAJIT GUPTA
on strikes

No ban

SHRI R K KHADIIKAR T ould
hike to repeat it Neither Prestdent not
Prime Minister, and none of us desires that
the fundamental right to stnke-— that s the
weapon in the hands of working class —
should be taken awiv  The tcntion s
totally different  Why do vou mix them ?

MR CHAIRMAN * Is the hon Mem-
ber withdrawing his Resolution ?

SHRI INDRAJIT GUPTA Yes, m
view of what he says, | am withdrawing

The Resolution was, by leave, withdrawn

17 37 hrs.

RESOLUTION RE COMMUNAL PARA-
MILITARY ORGANISATIONS

SHRI
(Jammu) .
permussion, I
Resolution :—

INDER JIT MALHOTRA
Mr Chairman, Sir, with your
move the following

“This House calls upon the Govern-
ment to take ymmediate steps to ban
communal para-mibitary arganisationd
in the country



